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and throwy into the streels. Besides
this development and becausg of it, a
fear Paz spread out in the other wor-

kers, employees and the general
public in the area thay the Mill itself
would be closed dowpn shortly making
the lives of thousands of peoplc
miserable, -

It is said that this has become

inevitable ag the Mill was running at
a huge lossv, But factg show that the
workers are in no way responsible
for it. Generally the cost of man-
power has becen going down froin
Year 1o year and the value of thelp
production increasing year by year.
While tha cost of manpower was 33.1
pZr cent in 1982-83 it came dowy fo
30.2 pey cent in 1983-84 and 1o 28.8
Per cent iy 13984-85. So, the value

added b, them pe;y month has gone .

un from 300 to 950 and to 1101 in
the samg period. So, the National
Texlile Corporation has beep respon-
sible for inefficient running ang in-
curring of losses, The National Tex-
tile Corporation has beep pneglecting
the M:lls in the South and particu-
larly the Mills in Andhra Pradesh
since there ig no corporalion of its
own as in Gujarat, Maharashira and
Tamil Nadu.

Despite Mr. Ajit Singh, the Chair-
man of the National Textil, Corpora-
tion, visiting this Mill a¢ the jnstance
of Mr. Vengal Rao, Minister of Indus-
try. mothing useful hag come out of
it. Mr. Vengal Rao himsclf promised
on the occasion of the Warangal
Municipality giving him a reception
that necessary funds to run the mill
would be made available to see that
it runs. Buy funds have not come to
save i, On the other hand, the
pracess of closing down has begun by
retrenching 700 workers. This re-
trenchment ig going on not only here
but even at Chiralg Textile Mill in
Andhra Pradesh. Therefore, the Go-
vernment of India's ney Textile
Policy of amalgamation hes brought
disastrous results and the workerg are
so much disappointed and demoralised
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at this result. So, it shoulg be taken
up seriously as a matler of urgent
public importance. which affects em-
ployment, production and the people.
The hon. Minister fo, Textiles must
seq immediately that retrenchment in
Azamjahi and Chirala mills is stopped
lo save the workers. Thank you.

Need to continue the crop insurance

schernie
SHRI NARREDDY THULASI
REDDY (Andhra Pradesh): Madam

Deputy Chairperson, through you I
woulg like to bring to the notice of
this august House and the Govern-
ment of India a matter of publiec im-
continuation of
the crop insurance scheme. Madam,
on the basis of the experience of the
pilot crop insurance scheme between
1981 and 1984, the Government of
Ind’'z formulated 3 comprehiensive
crup insurance scheme for implemen-
tation from kharif 1985 seaSon by the
various State Governmenis, Andhra
Pradesh was the first State to join the .
comprchensive erop insurance scheme,
Paddy. jowar, ragi, maize, green
gram_ black gram, groundnut, gingily
and horse gram were included under
thig scheme. The numbey of farmers
covered inn Andhra Pradesh is as fol-
lows: In 1985-86, 6.42 lakhs. In 1986-
87. 7.09 lakhs. I, 987-88. 8.96 lakhs.
The premium collected is a follow:
In 1985-86. Rs. 386.24 lakhs. In 1986-
87, Rs. 448.60 Lakhs, And in 1987-88.
Rs. 59237 lakhs,

The area covercd in Andhra Pra-
desh ig as follows In 1985-86. 14.05
lakh hectares. In 1986-87, 1253 lakh
hectares, Ip 1987-88, 21.81 lakh hec-

tares,

Madarm, there haq been an increds-
ing demand from the farmers that-
commercial cropg like cotton, tobacco
and sugarcane should also be brought
under the purview of this scheme.
But unfortunately the Government of
India have informed that the imple-
mentation of the comprehensive crop
insurance scheme under notified crops
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is being reviewed and requested the
State Governmentg not to notify lhe
_areas and crops for kharif 1988-89
till 5 decision is taken by them. They
have algo askeq that the banks may
be advised not {o collect the premium
during kharif 1988 till a decision is
taken by them.

Madam, due to this decision the
farmers not only in Andhrg Pradesh
but in the entire country will suffer
considerably in the event of adverse
geasonal conditions. Hence T request
the Government of India i{g compleie
the review immediately and 'continue
the scheme including for commercial
crops with immediate effect,

Thank you.

THE DEPUTY CHAIRMAN. Yes.
Smt. Ratan Kumari.

ot T o feww (ITCNRW)
sqamafa wevear, ® T &
FTaT g TR FETE |

Alleged Mishap in Ordnance Unit,

) Itarsi
st T FATR (TF W1W) ¢
qqgeafe wevedn, ey, feAE

23.8.88 & ‘fggmam g H
B AETIR ¥ FAEIT TIACE, FeX
gxw ferg g GxeQ § fUed
i wE § B e gu Ay
F1 fqug & | @ FT A
Gaedr ot ¥ g & & &
A4 qgx wifga F¥ T 41 1 =4
taedt ¥ frgres WX &R FEAAE
2 e wemafaE fReeE gard
FATT W £, oAU W gl
F Ag@ W q@ ST & ) AT
gamardt ¥ wRr T g o
d9edr ¥ fowor g9 wE # ®
T wEAg gF | wEATH & qiE
§—3 M, 1 MR 20 HEW, 5 I
4 MT 16 TG, 1988 | TA
qeam ¥ o7 @1 GEIHE qI8ST
F TME GUT G AU, FHT FEA
gag W§ T HiK FH BwEd F
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frdy fgeq & amr @it 1 &fas g9
g .7 UEAT 16 AT B AN
4 ¥ 5 9% F 4@ &

{The vice-chairman (Shri Satya
Prakash Malaviya) in the Chair)

aeY € UF AT g9EAT 710 RATAY
gha g% gy 300 fEemm
B fardizs qEN T @ X 99
RN I S GO [
32 W g - A #E w9Q
F MAT JET F«@ W | IqF
are Wed WIAW W UET HZATHD &Y
gaeafa iR fawa a1 fagg a9
qUEr 2 ) zAd FE srg AE &Y
ST OW T HR I qEA F
faq sEws STy Ag fwm e §
Ay WA ¥ A AT & F I oEA

AT &1 @ are 6T Jifw

ae @A HO | -

g @l @yE (T 93W)
wged, § TUFT GRAT  FAl Z
# fewn fafaedt #r geargadt a9y
1 geat g AR 9fF ag semmaAr
sem i g% 3, wfwm @ W
EA I I

SHR! SHIV PRATAP MISHRA
(Uttar Pradesh). Hon. Vice-Chairman,
I want tp associate mysels with what
hag been stateq by the hon, Member,
Thig ordnance factory which is esta-
blished at Ifarsi ig very important
irom the point of view of safety and
security of the country. It produces
highly explosive powder which is
used in the missiles anq tanks. In
fact this is the only factory producing
thig material, But unfortunately, it
has been plagued by accidents during
the last five months which occurred
six times. The cause of these acci-
dents may be either conspiracy of
some extra-territoria]l agency, or the
intra-unioy, rivalry op the issue of
appointment of the Manager whg has
been appointed there and op the
transfer of the earlie; Manager, So,
in either case, keeping in view the
security of the coumtry and impor-
tance of this factory, I feel a thorough



